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Vs. 
Union of I,1dia é vs. 	•.. . 	 Raupdts. 

n _______ 
I1)N'$LE P'R JUSTICE fl C tHAUDHARI. VICE CHAIRFAN 
For the applicant ; Pr.BK Sharma,F1( Chguhury,S.SarfflapAdV$. 
For the rsdts* s Mro A.K. Chaudlijry.Addl.CGSC. 

i,7.4.9 	Mr B.K.Sharma with Mr M.M.Choudhury 

and Mr S.Sarrna for the Bpplicaflts in each 
application. 

R.K.Choudhury,Addl.C..SC for 

the respondents in each application on notice 

The grievance of the respective 

applicants in these five Original Applicatjon - 
1 —s is similar. An advertisement was Issued 

bearing No,RC(R)14/93 dated 20.8.93(Annex u r e  

by the ICAR Research Complex for N.E.H. 

Region, lleghalaya inviting applications for 

certain technical posts in the various 
•I discjplin$mentioned in the advertisement. 

• 	
According to the applicants they had applied 

in pursuance of the said advertisement and 

they were selected for different di'sciplinell  
after an interview was held by the Interview 

Board in March,1994. However, it is the 
t grievance of the aPplicnts 1,that they have 

not so far been appointed for which they 

have been selected and now the select list 

will expire on expiry of one year i.e. on 

-• 	

- 	 t 26.4.1995 as per the prevalent rules and 

contd... 2/- 

• 	 • 
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• 17.,95 	. practice of the JCAR unless extended, 

An extract of the select list is annexed 

. •.• as Annexure-C. The Director of the JCR 

Complex for N.E.H.Re.jon is the 2ppoin 
....... .tiñgUfhorit 	and the ICAR has by its 

..etterdäted 4,8,9 	made it clear 
that the DiéOtdris competent to make 

the appointments notified under the 

:. .. 	advertisement. 

• 	. .. it isthe grievance of the applicants 

that the Director i.e.Respon,den No.3 

.however,not made the appointments 

of the applicants aoainst the posts in 

the relevant discipline3ror which they 

have been selected as seen from Annexure 
hi- 

-C ahdjs allowing the panel to expire 

and that would cause serious prejudice 

to them. Except applicant in O.P%.82/95 

the aplicants in the other arplicat ions 

submitted representation to the Direc-

tor Ge'neral in the month of March,1995 

requeefjng for releasing the offer of 

appointment and ISsuing the appointment 
• 

	

	 orders, However, thehave not received 

any reply and therefore they have 
• 	 . 	approached this Tribunal for urgent 

relief, as they apprehend that the 
&- 

	

	appointmentmay not be made till th 

select list would expire and thus they . 
.17 w 	would be deprjveche chance of 

appojrtmënt, Itis Contended by the 

applicants that the delay in releasin 

the off'r of appointment without 

assigning, any reason smacks of bias 

and discrimination on the part of the 

concerned .off'icjáls against them and 

that therfore they deserve to be 

protected, Several other legal conten-

tIonured in the application need 
• 	not be mentioned at this stage. 

contd... 3/- 



F- 

'I 

V f 

,1 

..' 

( 

- 

17..95 	Prima facie it t-h4d-s, appear that as 

'- aR—a-s-&ie-r consequence of ex-i-gero-i-es of t h e V 

V 	 t V 

notified vacancies 1 nd invitation of 
tL&r ' 'L- 

V applications-v-al-i-d by interview and 

preparatione.of the select list the appli— 	
V 

cants 	JaLe legitimately expect 	to 	V 

— be appointed before they 4-&et their chance 

by allowing the panel to o expire.It is 

k- e-l-e-a-r from t-hi-s extract of the select list 

c- that the candidates we-r--e selected under a 

main list and some candidates 	wait 

listed. It is'theref'ore difficult to gather 

as to wkRt for what Vreason  the respondent 
ap 

No.3 has not/pointed the applicants so far. 

Apparently having been selected by the 

interview board the respondent No.3 is 

expected to make Vheir appointments unless 

V 

 for any valid or legal reasons- it could 

not be made. The grievance of the appli-

cants tierefore has some foundation and 

consequently their interest needs to be 

protected.- "'• L 

Mr Choudhury, the learned Addl.C.C.S.. 
V V 

C submits that he has not so far received 

any advance instruction)frorfl the respon-

dent No.3 and he will bm have to seek 

instruction)Ofl the point as to why the 	V 

appointments of the applicants have not 

been made so far or whether they are 

likely to be made upto 26th Apri1 9 1995. 

Undet the circumstances issue notice / 
to the respondents to show cause as to 

why the applicationshoUld not be admitted 

and interim relief as prayed may not be 

granted. Show cause reply returnable on 

25,1.1995. The notice be directly issued 

by. spped post at the cost of the appli- 

cants to the respondent No.3 and be served. 

	

for the limited purpose of admission on 	
V 

fir A.K.Choudhury, Addl.C.G.S.0 for 

respo1ents i&2. Pending the admission 

	

contd... '/ 	V 
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17.4.95 	of the appljcatjorjs and a- cause 

shown by the rEspondent No.3 if any, 	fr 
it IS directed by way bfan interim 
Order that the respondent No.3 may 

make the appointments of the applica 

against the posts for which they are 

selected before the select list would 

expire as stated on 264 • 95 but i n  

case no such appointment is made wi 

then wn not-withstanding the expiry 
of the penal the post3 against which 
the applicants have been selected 

shall not be filled in the respectj,e 

disciplinesequal to the number of 

the applicants until further orders C,- 	 I 
Thap-j- 	.3o-u-i-d A be deemed to be 6 
eligible for being appointed on the 

basis of the present selEct list even 

after the expiry of the panel being 

the subject matter of the present 

applications will be borne in mind by 

the respondent No.3 and will be subj'ect. 

to such orders as maybe passed in 

the Original Applications. The pendency 
of this application will not be a bar 

for the respondent o.3 to proceed 
to make appointment of the appljcn. 

It will also be open to the respondent 

No.3 to extend the period of the 

	

77 	 select list in accordance with the 
• 	

rules to enable him to make the appoint / 
\-ment of_the applicants, ' -fow-e*-e-r, (' 

) 	Whether any such Exp extension is 
Contemplated should be 

LI  7 explained to this Tribunal.on 25.4.95. 

Vurther orders will be passed on 

25.4.95. The aboe dI.rection$may be 

extended thereafter with further sui-

table orderif necessary if such 

extension is sought by applicants to 

whom liberty is given to do so. 

Copy of the order be supplied to 
the counsel of the parties. 

	

L 	 - 

	

s 	vv2' Lc 	 Sd/- M.G.CHAUOHARI 
vicc CHAIRMAN 

- 	 - 
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F,  "MEN=" 
O.A.c?//95. 

40  

25.4.95 	Mr B.K.Sharma/Mr S.Ali,Sr.C.G.S.0 
and Mr A.K.Choudhury,Addl,CG.S.C. 

- 

	

	
At the request of the learned 

counsel for the respondents adjourned 

to 22.5.1995 for admission. The interim 
order dated 17.4.1995 will continue 
to operate until further orders. 

c. c, 
Vice-C airman 

Merffber 
pg   

22-5-95 	None present for the applicants. 
* 	Although MtB.K.iSharma has filed leave 

note there is no reasonas to why the 
other two advocates who are on record 
should not attend. 1  However mainly we are 
interested in knowing the stand of the 
respondents. 1  Although 	A.K.Ghoudhury 

• 	Addl.C.G.S.G, is presere says that 
• 	 now Mr.S.Aliin charge of the matter 

• 	 Mr.S. 1Ali is not present at the moment. 1  
Under the circumstances we are constrajn 

ed to adjourne the O.A. to 29595•1 

- 	 Vice-chairman 

im 



Mr.S.Ali, Sr.C.G.S.C. for the 

respondents Kx is present. List for 
hearing on 15-5-96. 

2' 	k 

rt 2r 

9 

9 W'( 	 14-3-96 

T 	
m 	 Member 

I 	 \ 
O.81/95 

sJ 	 30.5.'95 	 No show caUse reply has been fi 
by

, 

 the rospcndonts till to-day. Appitca 
is admitted. Issue arerular notices t 
the respondents. Wdtten 	txi 
ice;t**? Interim order conttnuod until fur1 

orders. ritten statement In vithin four 
w ks. O.A. is adjourned for orders to 
3l.7d.95, 1  

/V 
,Z,o2Cr- -9- 	~ LY 

	 Vic oGh3irman 

( 	 Im 

/ 

3-7-95 	At the request of Mr.S.Ali 
•sr.cG4s.C. adjourned to 21-8-95 for 

counter. 

Azdt- 
Vi4c -Chnairman 

iiember 

Mjourned to 11-9695 

mi 

729..8..93 

Vic oChairman 

Im 	 Le 

A~1- 
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OF E NOt E 	 i4T E 	 OFD El 

2c 	I 13-3-96 	List for hearing on 14-5-96. 

MerA 
9LLLJ b im 

- I 	 LI 	I 

Learned couns1 Mr.B.K.Sharmá for 

the applicant. Mr.S.Ali, Sr.C.G.S.Ce 

for the respondents. 	 - 

List for hearing on 21-6-96. 

- 	 - 	 Mener 

None for the app1jcan. 
Mr.G.arma Add].,C.G.S.C. is present 

for the respondents. Case is ready for 

hearing. List for hearing on 19-7-96, 

h 
4-S 

ern)5er 

Leave note of Mr S.AU.. 

List for hearing- on 19 .8.96. 

Qjit, 

3.9,C 

ItAi 

14-5-96 

lm 

21-6-96 

im 

19.7.96 

MeI 

pg 

19.8.9 Mr. S. Sarma for the applicant. 

Mr. S. Ali,Sr. C.G.S.C./Mr. A.K.Choudhury, -. 

Addi. C.G.S.C. for the respondents. 

Written statement has been submitted. Copy 

to be served on the opposite party. 

List for hearing on 16.9.96. 

Member 

trd  
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16.9.96 Mr. S.Sarma for the applicant. 

Mr. A.K.Choudhury, Addi. C.G.S.C. for 

the resp5nc1ents. 
) 

- List for hearing on 10.10.1996. 

ember 

trd 

10.10.96 

• 	nkm 

8-4-97 

8 

4. 

Learned counsel Mr S. Sarma for the 

applicant. Learned Sr. C.G.S.C. Mr S. . Ali for 

the respondents. . . 

List for hearing on 28.11.96. 

MenTher 

Learned counsel 1r. 3 5 3arma for 

the applicant and Mr.S.Ali, Sr.C4.G.S.C. 

for the respondents are present. 

List for hearing on 7-5-9. 

14 Ak-r 	 Vi 	 an 

t$ ,  — 

Ae c 	
7 

Ir. 
q11 

7.5.97 

4,  

This case relates to Meghaiaya. 

List the case for hearing at Shil]! 

during the next sitting of the Bench 

at Shillong. 

or 

Me, 	r 	 1ce 

pg 



: y/y 

( 

7' 	r 

\ 

4.7.97 	Mr. S.Ali, learned Sr. C.G.S.C. submits 

that in spite of his best endeavour records 

could not be produced today. He prays for short 

adjournment. Prayer allowed. 

List on 15.7.1997 for hearing. 

m4ee—r- 
	

Vice-Chai man 

;  

t 
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OA. 	7 /95 

\9,  
15a.97 	Heard counsel for the parties. 

Hearing concludedo Judgment deilvered 

in open CouE t, kept in separate heets. 

The application is disposed of in 

texms of the crderb No order as to I 

osts. 

Member 	 Vice-Chairman 

I, 

. 
4. 

t 

I. 

J 

Ul 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application Nos.79, 80, 81, 82, 85, 137 & 146 of 1995. 

Date of decision: This the 15th day of July 1997 

The Hon'ble Mr Justice D.N. Baruahc, Vice-Chairman 

'The Hon'ble Mr G.L. Sanglyine, Administrative Member 

1. Lakshmi Narayan Singh (O.A.No.79/95) 

2.. Dhruv°endra Kumar (O.A.No.80/95) 

Tribhuwan Kr Sinha (O.A.No.81/95) 

Ramvilas Kushwaha (.O.A.No.82/95) 

R.C. Sachan (O.A.No.85/95) 
Shri Dhruvendra Kumar (O.A.No.137/95) 

ShiShatrughafl Verma q7 ors (O.A.No.146195) 	Applicants 

By Advocate Mr B.K. Sharma & Mr S. Sarma. 
- versus - 

Union of India and others . 	 .....Respondents 

By Advocate Mr S. Au, Sr. C.G.S.C., 
Mr G. Sarma, Addi. C.G.S.C. and 
Mr A.K. Choudhury, Addi. C.G.S,C. 

....... 

ORDER 

BAR1JAH.J. (V.C.) 

All the above original applications involve common 

questions of law and similar facts. Therefore, we propose to 

dispose of all the original applications by this common order. 

Facts for the purpose of disposal of these applications are as 

follows: 

The applicants have been working in the Indian Council 

of Agricultural Research (ICAR for short) as a Trainee Assistant 

.esearch Associates etc. The respondent No.3 issued an 

m.ent. by Annexure-A dated 20.8.1993 for appointment to the 

si ost5. 

2. 	Pursuant to the said advertisement, the present applicants 



alongwith others submitted applications for appointmen€ tb the 

said posts. They were called for to appear before a i 1Seiection 

• 	I Board in the month of March 1994.. They appeared.bfoke the I 

Selection Board and the Board after considering their 1nêrits, 

selected them for appointment The selection so made 1ha been 

approved by the Competent Authority. The ,second f  tspndent, 

thereafter, issued Annexure B letter dated 4.8.1994. In tHe said 

letter, it was observed that the third respondent, béitg théJ 

appointing authority was competent to m,ak.e ordet fori3Poiitment. 

The applicants further state that in spite of such se:ietidfi, thev 

were not appointed. Feeling aggrieved, they .submittéd4 nividual 

representations to the authority concerned but to no aaiL Hence; 

the present applications. 

In due cOurse written statement have b 	iled by 

the respondents In their written statements they kate that 

the matter was Under process and it was t.aken by theLCounciI 

Headquarter. Ihe applicants state that under similar. stuation, 

another application was filed (O.A.No.78/95, S. Verri-ia -v- Unioh 

of India and others). The said original application ws tAisposed 

of on 9.6.1997 by this Tribunal with a direction to the esondent 

to appoint the applicant the said original applicai'oii as p e r 

the select list within a period of one month. 

In the aforesaid case, during the cours 'of i j hearing, 

Mr S. All, learned Sr.. C.G.S.C. very fairly .submittd that the 

applicant was going to be appointed by the responde:nts pursuaht 

to his selection. 	 . 	 . 

We have heard Mr S. Sarma, 'learned counsel, for the 

applicants and Mr S. Ali, learned Sr. C.G.S.C.. Mr. Sar Tma submits 

that the present cases are squarely covered by the orqer pased 

by this Tribunal in the aforesaid original applicatibn No.78/5. 

Accordingly, similar direction should be given in ~,Oe presnt 

application also. Mr S. All does not dtspute the Con tention of 

	

• 	 ' 	
• 	 . 

-, 	 , 	 , 	 , 	 .',-, 	 •. 	 , 	 , 	 'I 
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Mr S. Sarma. 

On hearing the learned counsel for the parties and 

on perusal of the applications we are of the opinion that the 

present original applications are squarely covered by the order 

passed in O.A.No.78/95 on 9.6.1997. Therefore, we dispose of 

these applications with a direction to the respondents to appoint 

the applicants within a period of one month from the date of 

receipt of this order. Mr S. All also informs the Tribunal that 

there, will be no difficulty for the authority to appoint the 

• 	 applicants within that period. 

Mr B.K. Sharma, learned counsel appearing on behalf 

of the applicants, also submits that the applicants were selected 

earlier. However, they had not been appointed. On the other 

hand, subsequent select list was prepared and the persons 

subsequently selected had been appointed. These actions were 

not only arbitrary, but also unreasonable and unfair. Learned 

counsel Mr S. All has not disputed the same. However, we are 

not inclined to pass any 6rder at this stage. We leave it to 

the authorities to decide and while deciding the matter the 

authorities ' shall take into consideration the case of the present 

applicahts. who were earlier selected. 

• 	The applications are accordingly disposed of. However, 

in the facts and circumstances of the cases we make no order 

as to costs. 

bc/_ VICE: U-iATh1AtJ 

c/_ fErBE1 (h) 

nkm 
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EFO1.E THE CENTRAL AJINISTRATIVE T IUNA1tWtI BENC I 

(An application under Section 19 of the Administrative 
• ' 	

. 	 Tribunals Act, 1985) 

	

Title of the Case: O.A. No 	of 1995 

Shri Tribhuwan KumarSih& 	' 	 •., 	plicant 

- Versus - 

1 ' 	

The Union of India & Others 	.... Respondents 

I N D E •X 

Sl.No. Particulars of the documents 	 Page Nos. 

1pplication 	 1 to 9 

20 	.Verificatiou 	 10 

3• 	Annexure:A 	 . 	 11,12 

l4nnexure:B 	 •.. 	 13 

50 	Annexure.0 	 14 to 16 

6, 	Aunexure:D 	 17 

x/NJA 	 11410~ 
21 

For use in Tribubal's Office : 

• 	
Date of filing  

Registration No. oA 

RECIL 
• 	 .' 
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BEI?ORE THE CENTIAL AtINISTrATIVE TRIBUNA: JWAk .TI BINCH 

O.A. NO. 	OF 1995 

BETWEEN 

Shri Tribhuwan Kumar inh 
Ac present working as Training Asstt.(T_4),AgrOflomy, 
•Indien Council Agricultural Research, 
Sikkim. 

A 	

C ant 

1  

The Union of India, 
represented by the Secretary to the 
Govt. of India, 
Ministry of Agriculture, 
Ktishi Bhavafl, New Delhi. 

The Director General, 
Indian Council of Agriculturai.Research, 
Krishi Bhavan, New Dejjj •  

3, The Etrector, 
Indian Council of Agricultural Research, 
Rsearth Complex for NEH Region, 
Barapani, Meghalaya. 

Reso On defl 

DETAILS OF AP&,L ICATIObI  

PARTI QJLARS OF THE ORDER AGAIN ST WI-EE CM 

THE APPLICATIONIS MA 

Theapplication is directed not against any 

particular order but for a direction for appointment 

of the applicant as Training Associat,T_6,AgroflOmy/ 

Crop P ro auction in the In di i Coun ci 1 of Agri cuit u r al 

Research (ICAR), Barapani. The application is also directed 

against deTted rejection of the representatiofl of the 

appiica.tflt to the *Jtm above fact. 

JU EE Sf1 CTION OF THE THE 3JNAL 

The applicant declares that the subject matter 

of the app ii cation is wii hin the ju ri sdi ction of this 

Hon'ble Tribunal. 

Contd. 



- 	
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3 LI4jTATION 

The applicant further decltres that the application 

is made 4thin the limitation period prescribed under 

Section 21 of the Administrative Tribunals Act, 1985. 

4. FACTS Q_g 	: 

4,1 	That the app ii cant i s a ci ti zen of I ndi a and as 

such he is entitled to all the ri ght s, protection s and 

privileges guaranteed by the Constitution of India and 

the laws framed thereunder. 

That the applicant obtained LSc. in Agricultural 

Zoology with specialisation in Agr.i..cultural Entomology. 

Recently he has submitted his thesis for degree of Doctor 

of Philosopy to Burdwan University, West Bengal. He entered 

into the services of ICAR as Training Assistant (T_4), - 

- 	 in the year 1984 pertant to his selection for thepost. 

Eversince his entry into the services of ICAR, he has 

been rendering his sincre and devoted service to the 

satisfaction of all concerned. 

43 	That the respondent No. 3 i.e. the Director, ICAR 

Research Complex for NEH Region, Brapani had issued 

an advertisement No. RC(R) 14/93 dated 2Q.8.92 by which 

applications for certain technical posts as indicated 

therein were invited 1  The applic ant, pursuant to the said 

advertisement, applied for the post of Training Associate 

• 	. 	 6, Agronomy/Crop Po.ictioiz. Be it stated here that the 

said advertisement was published in the leading newspaper 

- 	. 	in clu ding the Employment News. 

• . 	. 	 A copy of the adve rti sem ent i s annexed 

herewith as ANNEXUR: A. 
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4•  4 	That the candidature of the applicant having been 

accepted, he along with many others were invited for 

an interview to adjudge the suitability. The applicant 

appeared before the Interview Board duly constiti ted 

for the purpose on 21. 3.94 and did very well. As stated 

above many candidates liad applied for the posts and 

appeared before the Interview Board. 

45 	That pu rsant to *1w such application and interview 

the applicant has been selected for the post of Training 

Assod.ate, T.6;  Agronomy/Cthp Production and his position 

in te merit list appeared at Sl. No. 3. The merit list so 

prepared by the Selection Committee was forwarded to 

the Head Office in Delhi i.e. ICAR Krishi Bhavan, New 

Delhi. The Head Office on approval of the same sent back 

the proceedings of the selection committee to the 

Respondent No. 3 vide his letter No. F. NO. 11979/94. 

Estt.IV dated 4.8.94. In the letteE, it was indicated 

that the respondent No. 3 being the appointing authority 

is coffpetent to deal with such cases. 

A copy of the said letter dated 4.8.94 is annexed 

herewith as AiNEXLRE:B and a copy of the Select 

List is annex d herewith as ANNEXURE:C. 

4.6 	That pursuant to such selection and approval, it 

has been the legitimate expectation of the applictnt 

that he will be appointed to the post of Training Associate 

(T). By now, almost a year has elapsed since the 

preparation of the merit list, 	To the best of )owledge 

of the applicant, the final select list of the 

contd ... P/4. 



~,A 

-4- 

selected candidates w a s prepired on 26.4.94 and 

if this date is taken into account, the merit list will 

complete one year on 26.4.95. As per the prevalent rules 

and practice in the ICAR, such a select li5t loses its 

force on expiry of One year unless it is extended, Such 

power of extension is vested with the authority for six 

months. 

4,7 	That the applicant being faced with such situation 

and when he has not been appointed to the selected post, 

mi e representation before the authorities uging for 

his 	OifltmeUt to the post. But till date neither he 

has been appointed nor he ha been replied to. In the 

process the select list is likely to expire the validity 

on 26.4.95. It is under these circumstances, the applicant 

has come under the protective hands of this HDn'ble Trimnal. 

A copy of the representation dated 10.3.95 

is annexed herewith as NNEXURE: 1). 

4,8 	That the app iicaflt states tht there is no 

impediment against his appoIntmai t as Tainiflg AsCiate 

T6, Agronomy/Crop Production and the respondents by sleeping 

• 	 over the matter cannot deprive the applicant from being 

• 	 appointed as such. As already stated abovQ if the date of 

p reparation of the select ii st taken into acwuflt, then 

in that case the select list will expire On 26. 495. In such 

an eventUalitY the appli cant 411 be deprived of his legal 

contd. .P/5. 
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right of being appointed to the selected post. 

4.9 	That the applicant states tht the Respondents 

cannot sit over the matter to the detriment of the; 

interest of the applicant and that too without assiing 

any reason, .Adequte number or vacancies are available 

for absorption of the applicant in the aforesaid jost. •  

• 

	

	 I any case the respondents after making out a promis 

by way, of issuance of advetisement, calling upon the 

applicai±ons holding selection for the post and approval 

of the select list cannot hold back and/or back out from 

their own p romi se by way of not issuing any appointment 

lettei to the applicant enabling him to join the said 

post for which he has been duly selected. It will be 

- pertinent to mention here that the respondents have 

• already appointed selected candidates in other discipline 

• - 	 • 	perisant to the aforesaid .  advertisement and selection. 

Such appointment letters were issued in the month of 

November 1994 and January 1995. There is no earthly reason 

as to why the applicant should also not be appointed 

'a- 

	

	 to the selected po. The respondents cannot approbate ôxid 

reprobate. 

4.10 	That the applicant states that apart from the 
I 

aforesaid representation, he has made everal personal 

representation before the respoiidents and all along has 

been assured that issuance of the appointment letter isin 

process, but as pointed out above, that process is yet 

to be materiali sed. The applicants states that the 

cntd. ..P/6. 
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respondents are duty bound to act fairly and cannOt act 

arbitrarilY. The applicant  has been meted out with hostile 

iscrirflltI3tiofl in violation of ArticleS 14 and 16 of the 

ContitUtiOfl of India. Needless to say that Governmental 

Agencies are always believed to. haveacted fairly and 

such a duty is cast upon the respondents more particu.lcarlY 

the Respondent No. 3. A duty is enjoined upon him to 

exhibit the spirit of a model employer. 

4.11 	
That the applicat states that it is his reasonable 

apprehensiOn that some pressure groups and vested interest 

are acting behind the screen with a view to get the select 

ijst eired and thiks the Hon'ble Tribunal may take such 

r e cou r se as may be deemed fi t and p roper 50 as to ii ft the 

veil to find out the real posi.tiOfl behind the inaction 

on the pdx.t of the respondents in not appointing the 

appliC.flt to the selected post. 

5 GIDUNDS FOR RELIEF -
WITH LEGAL P FOVI SION: 

5,1 	For that there is no earthly reasons as to why 

• 	 the applicant should not be appinted to the selected post 

• 	 even after his due selection. 

5.2 	For that the respondents A cannot go back from 

their own promises based on which the applicant applied 

before the selectiOil committee for the pest, appeared  

and got selected. 

• 	
53 	For that the selected candidateS in other 

discipline having been appointed and th e being no 

cbntd ... P/7. 



t 	 -7- 

impediment against the applicant, there has been violatiufl 

of Articles 14 and 16 of the Constitutiofl of India. 

5,4 	For that the respondent cannot just &..t over the 

matter so as to get the select list, expired and thereby 

cause irreparable lOis and injury to the applicant. 

55 For that the respondents are required to exhibit 

the true spirit of a model employer and they canuOt act 

just arbitrarily and unreasonably. 

	

5,6 	For that there beingviolation of the principles 

of promissOrY estopel and legitimate expectatiOfli same 

is required to be remedied by way of an appq= appropriate 

direction. 

	

5,7 	For that the number of posts having been assessed 

before issuance of the advertisement and further vacancies 

having been arisen, there is no reason as to why the 

applicant should not be accommodated in one of the vacant 

posts. 

	

5.8 	For that there being no response.from, the rejspondent 

towards the representations submitted by the applicant, 

it is clearly established that some extaneOus consideration 

are the foundations of the inaction of the respondents, 

Therespondents canrot be allowed to act arbitrarily and 

unreasonably. Their action must be fair, reasonable and 

just. 

	

5,•9 	For that in any view of the matter, the impued 

ntd...P/8 
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action/inaction- on the part of the reondents are not 

- sustainable. 	 - 

6. DETAILS OF REMEDIES EXHAUSTED : 

The applicant declares that he has no other 

altenative remedy except by way of filing this application. 

• 7 MATTERS NOT PREVIOUSLY FILED OR P11DING - 

BEFORE ANY OTHER COURT: 	 - 

• 	
The applicant further declares that he has not 

filed any application, writ petition or suit before any 

other authority, or any Court of law and/or any other 

Bench of the Hon'ble Tribunal in respect of which this 

application hasbeen. filed nor any such application, writ 

petition or suit is pending before any of them. 

8. -RELIEFS EDUGHT FOR : 

• Under the facts V and circumstances stated above, 

the plicant p rays that the instant appli cation be 

admitted, records ti be called for and upon hearing the 

parties on the cause or cauises that may be shown and on 

perusal of the records be pleased to grant the following 

reliefs :- 	 V 

() 

V  'lb direct the respondts to appoint the applicat-

to the post of Training Associate, T-6Agzonomy/Crop 

Pro&iction) in the Indian Council of Agricultural 

Research, .Barapani with retrospective, effect with 

all Qnsequential benefits. 	 • • V 

con t d. . . P/9. 
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ODst of the. applicatiOLl ; 

any other reliet or reliefs to which the applicant 

is entitled as may be deemed fit and proper by the 

Hon'ble Tribunal. 

9, INIEIM ORDER PRAYED FOR: 

Pending disposal of the application, an interim 

order may be passed directing the respondents not to 

expi re the select list in question and/or to extend the 

date of expiry of the said select list. The interim order 

prayed for is just and proper inasmuch as if the select 

list is allowed to expire the instant application iilL 

become infractuous and the applicant will suffer irraparable 

loss and injury and his service career 411 be in jeopardy. 

10 0  .. . ... 

The application is filed through Advocate. 

ii.. PARTIC(JLARS OF THE I. 

I.P.O. No, 

Date 

Payable at 
	

Guwahati. 

12, LIST OF ENCLOSURES : 

As stated in the Index. 

Verification..... 
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A 10 :- 

V E R I F I CAT1O 

S 

S 

I, Shri Tribhuwan Kumar Sin, son of Shri M.K.  

Sinha, aged about 39 years, at prest workingas Training 

Assistant ( 4), Agro at Kendrjya Vigyan Kendra, Sikkim 

do hereby solemnly verify and state that the statements 

made in parayraphs 1 to 1 4 and 6 to 12 are true to my 

knowleege and those made in paragraphs 5 are true to 

legal ad.ce and I have not suppressed any mdterdl fact. 

And I sign this verification on this the 

day of April 1995. - 
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0RC(R)1493 
Dtd 2j,8993 

TNrTr AN COON GEL OF AGIff (l)] .'flTfl;d, RPSEARCH 

I CAR Research 'Comp1ex for N. F. H. Regi On 

T4ROi ROAD: BARAPANI: MEGHkLAYA. ''VTVExt,t,E - 4 
•......I...s 

-ci/ •/ 2 	 1b 

L / (. 

The Director, ICkR Research Complex for N,.E.H. Region, 
Barapani invites applications from Indian ratioials for following 

Technical posts:- 

F. t Manager T-6 (poultry/Agronomy) 	— 2 posts (1 for SO 

a lace of posting — poultry (Lnbucherra — Txpura) and for 
Lgronomy — Basar (Arunachal Pradosh). 

Tcinical OffLcr T-6. (Entomology) 	—, 2 posts (Unreserved) 

a) 'lace of posting — ICAR IJarapani. 

• E'.nsion Officer T...6 (Extension) 	— 1 (one for ST 

a) lace of posting — ICAR Barapani. 

utial Qualifi cation: 1) Bachelor' s Degree in roldvaflt 
(ii) Five Years' exp on once of E xtension/Tra.iriirlg and 

d: ulopment in the relevant fold. 

II) J)p'dx'able Qualification: i) Master' s degree in the concerned 
subject. (ii.) Knowledge of local language. (iii) Research 

• 	eerionco in rodent for the post' Technical Of'ficor (Entomology) 

4 •  Training Associate (T..6) — 14 (fourteen) posts (Reseried for 
SC — 7(sven) and for ST — 2 (two) 

a) Place of posting 
Kv1c_Na.anc/KVK-sikk;.m) A. ma1.Scipn(J 1_Tripurn/ . 
KVK-Tur,LKV1(- Sikhirn/KV K-Arunachal P rade sh) ,Agr o(1WK-Trip ur 
Crop 	ducti on (1cK._Tura/ TTcr Nagaland) 

• 	(1vIC.N agaiand) Horij.ilurç. ( T2(jNagaland/KVJ(ArUflaChal P ra dos? 
0 

Essential Qualification: i) Bachelor' a degree in the relgvant 

field. (ii) five Years' oqerience of extension/training and 
c elopmént in the relovant field. 

D .:irable Qualif cati 	±) Master's degree in the concerned 
: ject. (ii) Knowledge of local languago. 

hnical Assistant (T_4)-Fishery — 	pt(Reser(od for Sc) 
a ?laoe of posting — ICAR Barapani. 

L. entl 	 i) Bachelor' a degree in Fishery Sciouco 
i 	Three years' op oxL once in E xtensiofl/Traifli.nG/DCv olopm out 
P jarch in the field. 

i.Sc. in Zoology wlli Fishery as 
cial subject/Fishery Science. 

Attested. 
..... 	2/- 

Advccats. 
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Artj5t (T_4) 
- 1 (one) post (Un_reseo) 

Place of posting 
- ICAR flarapanj (Exton3io) 

E ential ~alifjl yc~qtion : tl  )  Ar~t ii Th= i) Bachelor' s degree in Fjrc) oar  
eq on oflcO in Art works relating  to Agril. Extension. 

7. 	caixiing Assistaht (T_4) - 6 (sir) posts (ReS('V0d for SC 
- 2 two) and for ST 

- 2 (two) 
Place  of postin 	iv_(1(V1_N galand) ,,/ 

(K~ K_Arun dial P rah/KVK_T4p4jra  
-annrin_(1WK kki) 	 (Extn,)_Jwic -Thra (x. V . K. -Tura) .2

11 J.) 	
i) Bachelor's degree in the relevant field. 

II) 
- 

 
DeArabl e 	1) Master degree in tho 

Knowledge of local lanuago, 

The Sce of pay for all T-6 posts .is Rs. 
2 075-2800E& 

p.m. and for all TJ posts is Rs. 1G'W-60 	OOEJL75_2900/_ p.m. 

RAL INR4ATION 

Age limit for the T-6 grade posts bearing sca of fls.2 	 le of pay OJt000/_ is 35 years. For T-4 grade posts boarjrg scale of pay of Rs. 1640_2900/_ is 30 years as on i. 1.93. Age relatjon 5 years shall be allowed to Scheduled Casto 
and Scheduled Tribe candidates and Other exep ted categorie 
lik.o Ex-sorvican etc. 	per rule framed and instruction 8  issued from time to time uy thelndian Council of Agricuit • 	ural Resoarch/Gov t. of India. There will be no ago l±,1 for the 1pJoye s  of 

Candi.datos.a,p1ing for th e  posts carrying scale of pay of fl.22OO.1lO00/ and fts. 16O_29OO 
app. icat 	 /_ will have to pay an. 

jou fee of lls.20/- (Twenty) only in the foini of 
Crossed Indian Postal Order drarijn tho name of 

Director ICaR ieseareh Complex for N.E.ii. Region, Barapaul pay-
able at.(PQ,siioug Candidates belonging to SC/ST 
coznmunjty are flly exempted from paying application foo, 

3 

	

	Th0 poaLs . 
 ar.e tnporary, but likely to. contj0uo for 

indefinit0 period. Intending cuudjdates should sulxujt 
their appljcatio,8 giving 	rertjsau en t no., name of post (clisciplinewise) 

, iti No. etc., as per the appli-cation foimat giVen bolow :- 

---3 

Attested. 

t4 CLJ1 
Advocate. 
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A4:T 	NG D: -rAXL pAUCL&RS OF THZ CANnEDATES FOR 

r 	- 	- 

An 
TIM POST OF (T..6) 

Si 
Nan e of the 	Nano of the can- 	Dat. of I Quai ti cationo Z3peri4mce if any 	 Ri a.XS 

post 	 didates 	 birth 

--- ---- 61 
--- 

Fain Managei-(T-6) A.Majn List I 

Poultry 

LO N • V. Sc.( 
Sc a 	N.  

uisaniri. U&aipur, Tp ra( S, .1 au. 
P k. 	IpH) from 	 6.86 to till dat.. 	- 

Tack. 0fficer(T-6)(ain Liet 
t.sology 

./ 1. 	. Dbruv.oara 	paar - 	i3.52 	- -- 	B. Sc, H.S. 	- - - Vordn 	as R..oainh Assadate i 	kXC 

an R.00t nw 6.5.85 to till date. 

2. Sb. Ran Vila. Nubi,aM.a 	15.07.6) B.Sc(AG-AB) Vork.d a. a R...arcb A.e.dat. from 30.6.88 

M.Sa Ag.t.. to 16.11.92. 	rkid a 	a T--) fr 	17.11.92 
to 30.11.92 in ICAR. Verng as R.canrcb 

- 	 - 	- 	- A..tt. 	rom 1.12.93 to till data. 

,B.V.jtinf L18t - 

2.!: A 	& U_5 t 	Pee.cb A.eodate in prnmet 

lto. p.lid Rodoot routrol sine. 1988 to till, data. 

Fam Hanaor 	A. Han Lj5t - 	.- 	- 
('rii) AcrcucciT  

Sb. R.C. 	Sacban 	 01.03.9 I3.Sc(Ag.}ne) Vorkin 	an Fig. A.ett. (T-4) Agro 

M.Sc Ag.E from 1.1.91  to till data. 

Sb. S. Vexyia 	 28. 12.9 13.Sc (Ag) Vorkiogj as Trg. Ae.tt. (7-4) Ag./Extu. 
from 227.87 to till data in F.T.C. 

• _____ 

Naga1and. 

Note S Eaa.tial quaLiftctions 	i) Bachsioz' 1 s Degroe i: the r.Zsvant fiUd 

- 	 ii) Live years' •ari ,-ac. of •xti.iou/training and 

in the r.le'vant fl.Ld. 

Dacirabla qu.lificatione z i) Ma.t.r's dagre. to the rel.v*ut fie14. 

Attected. 	 - 	 jj) 	 g, or l.r1 l.seuag.. 

£dvocf 

/ 

/ V 
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OF THE 
GUMDATirMR Tir POSTS OF (i) 

DSTILS pAR,=cUL,LRS 

STAT* 	

T SWia.NG 

Remarks 
i.rjca it  

Nam e of QuaJ.iZiC&ti000 
. 	poet 	 jta. 

7 
6 

2 - 

I • 	 no 	T) 	 - 
So (Bort) . 

Vorked as Trg. 	tt.('F*) fr 	19814 

A.. T-5 1.1.90 to till dat. Horticulture 	
i. Sb. U... Delco SInjb 01.03. 5T to 1.1.90. 

j 	 Nagz.lafld Ccotr.. 	 - 

lisI_ 
(fort) 

- Vorking as Trg. Asott. (T...4) fort. 
till gjt. in 

2. Sb..G.P.Ebt 01.02.58 B.Sc from 	0.11. 85 to 

E.V.L Tripn.. 

Trg. Aa.tt. (?_) fort 
V.r'd.flt a 	

14 

3• 	. Anonika Sbaa 16.07.63 - 	B.SC Ag & )(Sc fran 27.2.90 to -till- datS. -------- - 

 noc (TM A. 	Li  __ __n - . 	 - Aatt (T) 1.— 3 1 - 7-87  
. 

i.Oi.Gi B.SC (U. sL) y•ng ao 

O till dats in I.V.E. Hagnt*nd. 

• 	• V. Xcony M1co 

A. 	(Ta) r 	19 • 2 • 86 

m. An 01 	5. B. S. (U. Sc) - 
g. 	ott. 

t. till dat. in U.V.E. Nagoloed. 

2. Be. 	g. 
in 1.t:ct - 

Bhnti Salei 0 5.014. D.Se (H.Sc) Trg. Instt. JaypUX fran 1.12. 88  

. 	. 
to till d*tS. 

(R.Sc) .SC 

	

n 	
fr

cter in D.K. 	
C.11.ge 

	

vorkinjc 	 t. 

	

an SW t.8*3 	till "Co. 
o1.02. 

14• 

	
3ini D: Mir., 	rUp 

. Tr. 	noT) 
SsC - 

a 	g. A*stt. (T4) An. Sc 
dat. in 1.V.U. An. 

Sb. V. Rea SinI 01.01.62 B.V.Sc & A4H. 
fran i.6. 87 to till 

 - Nagaland. 

. 	g. £anoT) 	q 	a - 	. 	- VoOc no Trg. Aestt. (T_4)A/ 
Am/Crap. 
praCti. 	1. 	A.U. 01.02. B. 	(Ag) Exttl. fr 	

27.7.87 to till data 
T.Z.C• Na(lA5d. i 

__ Workinf 	
Tg. A..tt. (r.)AgTo/ 

. L.N. 	S1Db 04.0*4. D.Sc(AC) xxtu. from 	9 • 10.87 to till 

d*tS 
in 	 Stk3d.n. 

SiOka 11. B.Sc( A) 
Z00 

- 	 a 	 stt. ( 	14) A.  

198*4 to till eat, in I= SLkkia. 
S b. )4.Sc Ac. fran 

V.°C aaTTE. A..tt. (T-4) plant 
- 	

Sb. % 	Rana is. patb. -fran i.789 to till dat.-iO 
- 	p I CAR Rqrs, B&rnpOOi. 

- 
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B. Vaj tiDk 14.$ 

5k. Gurup ra,a Ksr 	18.07.60 B. Sc( A) Vo rti n g  as 	(o rt) from 29.7 • 
to till gat, in KVK Tripura., 

Sb. R.P. 5hnki,,j. 	31. io. B.ScAg) 	- Vox{lng as Tmch. Officer (T_5) 
trom 1990  at CI!P, Luckc.v. 

- 	3. 	SM. J.L. Singh Woriung as T-4 (Agre) from 29.11.85 
-. to tll eat. in KVK Tura 0  

4. 	SM. JiatM Pasa4 	1wOE3 B.Sc (.g) yenrs 4p'i.nOs as per 
his I&tatsneQt ovn in the application. 

lote t 	aeentia.l quaLification. i) Bac.Melor' 3  Degree in the r.1eu.nt fitl. 

'I •w.- 	-..' 	 of extwedon /traininar anne   
V.  

I)esix-abi 	quaJi!jcatj3n6 * 	i) Maetex's 	agree in the ralevant field. 

Kno-i,legge of local languae, 

- 

_to. - 
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To. 
The Director. 
X.C.A.k1Ccamplex for N.19.1.RegiOfl. 

Umroi Raad.r.pant, 
segha1yi.79i1O3. 

NEXUREDJ 

( Through Proper channel) 

$ubs ial.ctoc in ths Peat of Ti.6 (Training Associats) 

1eZerences idvcisement No.RC(R)14/93 Lated 20th August93. 
Znt.rviev bold on 21st *4eM4 ftfth 1994. 

%esp*ted Sir, 
with ref erencs to the subject cited abovs.it is my humble 

request to bring th e  fillewing tact to your kind noticci- 

I have.appsored for on interview for the pst of Tu'6 Training 
Aiociate Crop Production on 21st of varch 1994 at ierapani 

Heed quarter of I,C.A.R.C.lSX for N.E.HdIIgiOfl. 

I have further coie to know that Z toe Mve been selected 

against the post of Aggen.*WZSP Preduction • Training 
Associateo but till dat IM appointaeflt 'letter of this effect 

have been issued to me. Hswever sse of the selected 
candid*tCe Mv. been issued the appointment letter and 
cneutivelY they kk have joined their new post. 

ThcretOte it is requested *1* that if 1 have been selected 
for the poet msnti.ened .atlkst the formal appointment order 

sney kindly be issued at the a earliest. 

With regards air, 

faithfully 

• 	
:, 	 •'. 

( T.K.Sinha 
T-4 (Agrenemy) 

K.V.K. 

ikkim. 

9)' 	 Attestet 
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.1 Lo gench  I We 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH, GUWAHIII. 

IN THE MAUE OF : 

O.A. No.81 of 1995 

Shri Tribhuwan Kumar Singá 

• - Versus - 

Union of India and others. 

- AND - 

IN THE MATTER OF : 

Written Statements submitted by 

the Respondent No 1, 2 and 3. 

VIRITf EN STATEMENT 

The humble respondents submitted the 

written statement as follows. Before 

submitting parawise reply of the 

application the respondents beg to 

state that there is no cause of action 

of the applicant for filing this 

application before the Hon'ble Tribunal 

as the result of the interview held by 

the respondents has not yet been 

announced and as such, the application 

is liable to be dismissed. 

That, with regard to the statement made in paragraph 1 

of the application, the respondents beg to state that the claim 

made by the applicant in regard to his application to the post 

of T-6, Trg.. Asso. (Agronomy/crop Production) at ICAR Research 

Complex for NEIl Region, Barapani is still under process which 

contd...,.2 



• 	

•0 

w0 . 

has already been taken up with the Council HQ, New Delhi 

seeking certain clarifications vide this office letter 

No. RC(R) 14/94 dated 5-4-95 (Annexure-I) and the decision 

of the Concil HQ in this regard is still awaited. 

2. 	That, with regard to the statements made in paragraph 

2 and 3 of the application, the respondents have no comment. 

That, with regard. to the statement made in paragraph 

41 and 4,2 of the application, the respondents have no 

comment. The same being matter of records. 

4. 	That, with regard to the statement made in paragraph 

4.3 of the application, the respondents beg to state that 

the same is true to the extent that the post of Trg. Asso., 

T-6. (Agonomy/crop Production) was advertised in the leading 

news papers including the Employment News vide Advt. No. RC 

• 	 (R) 14/93 dated 20-8-93 (Annexure-Il). 

That, with regard to the statement made in paragraph 

4,4 of the application, the respondents beg to state that 

• 

	

	the same is true to the extent that the applicant was called 

for the interview and appeared before the Interview Board on 
0 	

21-3-94. 

That, with regard to the statement made inpáragraph 

4,5 of the application, the respondents beg to state that 

0 

	

	 proceedings of a Selection Committee/Interview Board is 

strictly a confidential document and it is to their utter 

surprise as to how the applicant could claim that he was 

selected for the post of Tr. ,A:so., T-6(Agronomy/crop 
0 	 Production) and his position in the meritlist at Sl.No.3, 

0 	

0 	

• 	 contd ..... 3 



since he could not substantiate his claim with supporting 

documents. As per the procedure followed in the Institute 

since inception, necessary apprOval is used to be obtained 

from the higher authority of the Council HQ for appointment 

• 	to the post of T-6 and accordingly the same procedure has 

been followed in the present instant cases  In this particular 

instant case, the Council HQ has not conveyed its approval 

• 	in clear terms as done in earlier cases but informed the 

respondentX No.3 that the Director of the Institute being 

the appotnting authority for T-6 grade is competent to deal 

such cases vide their letter No. F.No.11(7)/94 Estt.IV dated 

4-8-94 (Annexure-IlI). Therefore, the Respondent No.3 being 

the competent authOrity in this issue, had to examine the 

entire pros and cons of the Selection Committee proceedings 

i/ 	 in course of which certain anomalies yiere noticed as already 

- 	 mentioned at para 1 above Therefore, the statement made by 

the pui 	is not correct. 

70 	That, with regard to.the statement made in paragraph 

4,6 of the application, the respondents beg to state that 

the same is not, 'correct, in the sense that a cdndidate after 

appearing in any interview may expect his selection, but he 

can not claim as a matter of legitimate claim for his- appoint-

ment as stated by the applicant. As regards the validity of' 

the period of I (one) year, since the matter is still under 

process thereby it is obvious that the period will be extended 

for another six months if admissible under rules in foree, 

8. 	That, with regard to the statement made in paragraph - 

4,7 of the application, the respondents beg to state that' 

the same is not true to the extent that it is not obligatory 

contd...,4 
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on the' part of the, appointing authority to appoiit any 

incumbent simply for appearing in any interview and thereby 

the claim of the applicant for his appointment does not 

appear to be genuine without considering the pros and cons 

of the issue in x'elevance to the rules in force. Since the 

matter is still under process, the question regarding the 

validity of the period of appointment will be examined in 

du&courseTas per TUIes in force. 

That, with regard to the statement made in paragraph 

4.8 of the application, the respondents beg to stateS that 

the same is not correct. The respondent is not sleeping 

over the matter as claimed by the applicant which is already 

explained in the preceding paragraph and the applicant can 

not claim his appointment as a matter of right untl the 

matter is decided by the competent authority as per rules 

in force. 

That, with regard to the statement made in paragraph 

4,9 of the application, the respondents beg to state that 

the same is not correct. The, applicant's claim that the 

respondent is sitting over the matter without assning any 

reason has no authenticity and thereby his ólaim is totally 

not acceptable to the respondents. As regards the appoint-

ment of a few candidates, it is true to the extent that 

there were different groups of candidates for different 

categories of posts 'on'different agricultural subjects and 

different Se'ection Boards constituted for the purpose, 

have conducted the interview at different stages and as such,' 

the candidates who fulfilled all the terms and conditions 0 

as per the advertisement and qualified suitably in order of 

merit were only considered as per availability of number of 

vacant posts and reservation quotas etc. 	 0 

contd....5 

I 	.. 
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11. 	That, with regard to the statement made in paragraph 

4.10 of the application, the respondents beg to state that 

the a me is not correct. It is. not obligatory on the part 

of any appointing, authority to answer on the representations 

of thel candidates, since selection of candidates and appoint-

ment order is issued. It is aquestion of interrogation as 

to how and from what source he culd know that he was selected 

as he could not substantiate his claim with supporting docu-

merits about his selection. As the result of the interview 

for the post has not been declared till today and as such, 

the application of the applicant is liable to be dismissed. 

Thereby, the applicant's claim deserves no admittance at all 

in the Court of Law. Therefore, there is no question of 

discrimation in violation of Article 14 and 16 of the 

Constitution of,  India as claimed by the applicant. 

12e 	That, with regard to the statement made in paragraph 

4.11 of the application,, therespondents beg to state that 

the claim made by the applicant - that some vested interested 

groups are acting behind the screen is totally false, baseless 

and imaginary one, 

13. 	That, with regard to the statement made in paragraph 

5 of the application regarding grounds for. relief'with - 

legal provision, the respondents beg to state that none of 

the grounds are maintainable in law as well as in facts 

and as such, the application is liable to be dismissed. 

contd. . 
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14 	That, with regard to the statement made in paragraph 

6 efid 7 of the application, the respondents have no comment, 

., 
15 	That, with, regard to the statemen.t made in paragraph 

8 of the.application regarding the relief sought g  for, 

the respondents beg to state that the applicant is 	not 

entitled to any one of the reliefs sought for in this 
S 	 - 

application and as such, the application is liable to be 

dismissed,  
;• 	... .5 S , 	 5 , 	 . 	 . 

16, 	That, with regard to the statement made in paragraph 

9 of the application regarding interim order prayed for, 

the respondents beg •to state that the applicant is not 

entitled to any interim order from the Hon'ble Tribunal in 

view of the facts and circumstances narrated $ 	above, 

17. 	That, the respondents beg to state that the appli- 

cation has no merit and as such, the same is liable to be 

dismissed,  

VERIFICATION.... 

/ 
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Dt. Barapani, the tk;April, 1994 '' 
- 	 j. 	 , r 	' 
£0 	 ., . t cp 	-' 	

f ( 	r t 

The'SC.ary, 
X'ndiafl0und.A of Agricultural Research, ,,' 

t I ........... 

1 	. c''1 

SubJpct, ULgorimination against 'the appoinUnent. of 
OIIC for the 

Reference siour Letter t.No. 1o( 5)/95..Estt.IV, Dt.23.3.95, 

Art .. 	•;i- 

With reference to the letter on the subjectoitad 
above I am to forward herewith 3(three) pk4tostatopieeof 
the proceedings of the selection Coiuird.ttee Meeting for'favour 
of your ki.ud perusal. A copy of the Advertisenent against the 
said selection is also forwarded herewith. 

.......Zn tIs connection, I would like to states as folloø 
I. La per advertisønent the. post of Farm Manager T..6 (Poultry/Agro) 

2.ttwoI poatø were shown, out of which 1 (one) post was resexvéd 
£orSG. But as per the proceeding of the Selection Committee, 
both the cãndidates were selected belouing to the Other Back. 
iard Classes .comwl*iityp while the advertisnitwaemade without 

any provision for the Other Backward Classes, átnce the said 
I advertiesu ant' vae made before issuing the circular fpreswàion 
for Other Backward Glassee by the Govt 0  of India. 

2. La per theadvertiunent, only one post of Training Associate 
T66 (&gro) was shown and the said post has been filled up by 
.appointirig the first candidate of the zneri.t list. Thereby the 
appointment of the renaming candidates could not be issued, 
since there was only One poet as per the advertisenent. 

,3.As per the advertiseneut, 2(two) post or Tech.Offlcer T6(Ento) 
were advertised showing both the post as Un-'reserved.But go far 
as the case of Sb.ri D.Kwzar is concerned, he was found overaged 
for WhiCI.I2j8 case could not be considered for appointment. 

Contd. 

t 
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T1raov.r there ia a 00ntxveray,cowp1ajnt ageJzst tu 

-Jecon of thO candates for the post of Tecbiiccl Officer 
; 6)Am t0mQU6Y against ibioh Dz'0 Malaesh Kunar hae, submitted a 

±dQh was iioady £rua.rd,4 to the COUiZdL Z1Q and'further 
coixuiai catLo 4z tbjt, regard La atill ai. tød, 

J
/ 	 - 	

* 	 I 	 - 	 --- 	 -ì Thr.by it app eaz's-  thathere is no such som atonmad,.. 
e4afpst the appointnOnt of. QC candi.datss and other, no t  far. tb&a, •,:. 

Qtcrq)rdg!,e, 

( 	 oiieyi', it? i cequeat.d to ki ndty advi as the uadergu ad as to - -'whgtb4r tha eai4 qpoinaent Co*1.d,bejsaued under the afbreaaid 

, 

- - 	k earLrr3.rj4 roquested. 
4 
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H, 	! 	
i4j9L 

Dtd. :'. .8.93 

he Director, ICAR Research Complex for N.E.H. Region, 
Barap .:. iflvites applications from, Indian Nationals for following 
Techri:. al posts:- 

1. 	Manager T-6 (poultry/Agronomy) 	- 2 posts (1 for Sc) 

a) Place of posting - Poultry (Lbu,cherra - Tripura) and for 
agronomy - Basar (Arunachal Prad'esh). 

Technicai.Officer T-6 (Entomology) 	- 2 posts (Unreserved) 

a) Place of posting - .GAR Barapafli. 

Extension Officer T-6 (Extension) 	- 1 (one for ST) 

a) Place of posting - ICAR Baràpani. 

Essential Qualification: i) BachelOr's Degree in relevant 
fi old. (ii) ELy e Years' eq en ence of Extension/Training and 
delopmeflt in the ielrant field. 

L rable -Wali fi catio' 
. 

nt i) Master' s degree in the concerned 
gi.Hjeot. (ii) Knowledge of local language. (iii). Research 
e:'erience in rodent for' the post Technical OffLç,er (Entomology), 

Ti' ning Associate (T_6) - .14 (fourteen) posts (Reserved for 
V 	S(. •- 7(svep) and for ST 	2 (tt4o) 

a)' lace of,,po sting Home Scienc.e (KVKL'ripura/KVKThra/ 
'7K_Na.'aland/KVK_Sii'ckim) '. mal Science,(IcVK-Tripura/ 
.TK4'ura/IVK Sikkim/KVK-Arunaohal P radesh) , Agonomy( KVK-T±'ipura) 
;rot P rô dupti on (K\T4ura/PTC_Nagalar1d)  Ag'i l.Conmunicati on 
TTC-Nagaland) . Horti.óulture (T2C.-Nagaland/KVK-Arunachal P radesh) 

1) 	L sential QUaliflcation i) Bachelor' s degree in the relvant 
• 	£.ld. (ii) Five Years' eex± once of extension/training and 

• 	. flvelopment in the relGvant field. 

'II) DetsirableQualifioation: i) Master's degree in the concerned 
subj act. 

•( ) 
Knowledge of local language.' 

. 	Technical Assistant (T-k)-Fishery - onepost (Reser'ed for Sc) 
a) Place of posting - IGAR Barapani. 

i) Bachelor's degree in Fishery Science. 
ii) mree years' eenience in Extension/Training/Dvelopment 
Research in the field. 

Desirable Qualification: - M.Sc. in Zoology with Fishery as 
sj.ecial. subject/Fishery Science.. 

,.(y 	 . . . . .. 2/- 
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Artist (T4) - .1 (one) post (Un_reserved) 

;.t) Place of posting - ICAR l3arapani (Extension) 

.i) E8sentia1,Qualification i) Bachelors degree in F1e 
Arts. (ii) Three Years e,qerienco in Art works relating 
to Agril. Extension. 

	

76 	'raining Assistant (T_L) 	6 (six) posts (Reserved for SC 	2 
two) and for ST - 2 two 

) Place of postin - 	ronomy _(JCsTK_Nagaianci) 
Home Sctencp - t]HVK-Arunacha_ l Pradesh/KVK-Tripura 
Arjl, EnFd.nepring..(KVK_ &ikkim) AV( Extn, )-KVK -Thra, 
ortijtur (X.V.1_Tura), 

..) 	 s,spntia1 Qualification : i) Bachelor' s degree in the 
relevant field. 

II) Desirablo Qualijipation: i) Master degree in the 
relevant field. (ii) Knowledge of local language. 

The Scale of pay for all T.i-6 posts is Rs. 2200.-75-2800-EB.- ibOJboo/.. 
p.m.., and for all T4 posts is Ps,. 1640-6O-OO_EB75_OO/_ p.m. 

IERAL .I?{FOWATION 

	

1.. 	Age limit for the T-6 grade posts bearing scale of pay 
of Rs.2O4000/... is 35 years. For T-4 grade posts bearing 
scale of pay of Rs.1640-2900/- is 30 years as on 1.1.93. 
Age relaxati.on.5. years shall..be allowed to Scheduled Caste 
and Scheduled Tribe candidates and other exep ted categories 
like Ex-seiviceman etc. as per rule framHd and instructions 
i .ssu..from  time .to time oy the"Indian Couacil of Agriolt-
ural Research/Govt. of ,  India,. There will be no age.limit 
for the employees of IC.R. 	 : 

	

2' 	Candidates applying for the posts carrying scale. of pay 
of Rs.2200.Jl000/- and Rs. 1640..2900/_ will have to pay an. 

4 	 . ... 	. 	 app•cati'on fee of Rs./ (Twenty) only in the form of 
Crossed Indian Po,stal Order drawn,.in the naxneof rector 
IResearch Complexfor.N.E.fi. aegion Barapanipay 

' 

	

	 able at. O, .Shi.lio.ng,. Catidida.t es belonging to SC/ST 
community aró fully exempted, from, paying application fee. 

30 ., ..The posts. are temporary, but likely 'to.. contiuue for 
indefinite period. Intending condidates should suhüt 
their., applications giving,advertisement no., name of 
post(disciplinewise), item. No. etc.., as perthe appli-
dation, foxinat given below. :- 

3 

t,. 
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AP]?LICATION FO1AT 

a) Advertisnent No.: 

b) post applied for (giving serial number) 

;) Name in full (BLOCK letters) 

d) Fat h3rs/HUsba1 dt 5  name 

c) Full Address 

Addrôss for correspondance 
(Iith pin code in English) 

Pexinanent address (With PIN) 

Nat'.nality 

Mart a1 status (Single or married) 

h Whe;ier belongs to SC/ST, Ex_soxVicanan/ 
,phy'LcaIlY handicapped (Attested copies 
of zch certificates from the competeflt 
aut; .rity should be enclosed with the 
app.: cation) 

Dat(. of birth (in Christian Zra as 
recL dad in the Matriculation/SchooJ- 
ioav.ng Certificate) 

Age is on 1. 1. 1993 

Edqcitiuflal qualificatioflS(F'rom 
Matyiculatiofl/HSI-1C onwards in details 
with attested copies of rolVeflt 
certificates) and marksheets) 

1) E,orience if any (With attested 
copIes of certificates), 

anployment Exchange Registration No. 

postal order No. date and value 

Lit of documents attached. 

N.B. :— The application should be neatly typed in English or Hindi-

• 	
. 	 language. 

I do hereby declare that all statnonts made in the 

application are true, complete and correct to the best of my 
knowid and belief. In the vent of any infornation being 

* 	 found I iso or incorrect, my candidature/application may be 

cancel1-' cl/tetninated without any notice. 

- (ii signature of the candidate) 
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4il posts carry usual allowances, pensionary and other 
benofIt.s as per Central Govt. Rules mutatis-mutandis followed 
in IAR From time to time. Theposts are non-government. 

5, 	i>ersons who are alrc:dy sexving in Govt. and s€ini-Governtiient 
'rganisaticn/public SectorUndertaking/Autonomus organisations 
(Aci should apply through their present employers. 

6. r 	arididates calledfcr inteiview for the posts bearing pay 
• 	caio of Rs.164O'29oO/- and above, and unemployed scheduled 

r;aste/Scheduled Tribe candidates for all the posts will be 
• 

	

	,aid travelling èense equivalent to Second-class railway 
fare. 

70 	Original certificates and marksheets should not be subiited 
alongwith the a plication, but should be brought if and 
when ca-dod for interview, Attested Copies of certificates 
about age, educational qualifications, oeriebce and cast 
sic. should, however, be subnitted alongwith the application. 

Apassport size photogrh duly attested by a Gazetted Officer 
should invariably be enclosed with the applicaa Ofl. 

Separato application alongwith separate postal orders and 
photograph should be sent if a candidate wants to a.:ply for 
more than one category of post. 

When called for intervio, the candidates will have to 
apear before a Selection Committee at a place and date( s) 
to be notified in due course. 

1. 	plications received late and in incomplete form will not 
' i considered. No correspondence will be entertained with 
th& candidates. Hero f4filrnent of requironts as Laid down 
in the-advextisnent will not rest any right in thecandidatos 
•t:r, disqualify the candidate for the post applied for. 

Poforence will be given to the candidates belonging to 
.x-oxvicnen and physically handicapped and those from North 

stern Hill Region, 

Th ntmber of posts and places of posting are subject to 
ciaflge. 

14 0 	The last data 	for receipt of the application is two weeks 
(15 days) from the date of advertisanent. 

15. 	The applications complete in all respect should reach the 
Acninistrativo Officer, ICnR Research Complex for N.E.H. 
Region, Umroi Road., Barapani 	793 103, Meghala within 
the date specifIed as above. 	 / 

ONLY INAN NATIONALS NEED APPLY. 

AV 	• 	 . / I • K. SHAIt4A 
tO 	 AIMi41STPATIVE OF CEi 

4r 
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F.N0.11(7)/94 Estt.IV 	

Dated : 'August, 94. 

TO, 

The Director, 
IC2R 	complex for NEI-1 Region 
Umroi Rod, 
Barapani-793lO3 (?eghalya) 

Sub:- 	Forwarding of proceeding of Selection Committee 
for the post of Training Associate T-6. 

Sir, 

With reference to your .ffice letter NO.RC(R)14/93 

dated 31.5.94 on the above menioned subject. I :m to s.y 

that birector of the Institute, being appointing Authority 
for T-6 grade' is  oirijetent. to deal such cases. The oriinai 

b 
proceding of Selection Uommittee for the ost of Training 
Associate is enclosed. 

/ 	

Yours fE'lthfully, 

I c 	
(JAGDI1PE R) 

¼ 	
H 	 S 	 S  
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TRIBUNAL 	GUWAHATI 
-iATI 

O.A. No. 81/95 

Shri T.K. Sinha 

- Versus - 

n 

ii 

Union of India & Others. 

REJOINDER TO THE WRITTEN STATEMENT FILED BY THE RESPONDENTS 

The applicant begs to state as follows 

1. That the applicant has gone though. the copy of the 

Written 	Statement filed by the respondents 	and 	has 

understood the contents thereof. Save and • except the 

statements which are specifically admitted hereinbelow, 

other statements are categorically denied. Further 'the 

statements which are not borne on records' are also denied. 

In view of the statements made in the Written Statement, it 

has become absolutely necessary to call for the relevant 

recosrds of the •case for which there is• already a prayer in 

the.O.A. In this connection, the applicant most respectfully 

prays that the relevant case file No.RC(R) 14/94 of the 

Recruitment Cell may be called for, which will" throw light 

on the issues involved in the case. 

GU 

2. 	That with regard to the statements made in paragraph 1 

of the Written Statement, the applicant does not admit 

anything contrary to the relevant records. It is denied that 

any clarification necessary in the matter inasmuch as vide 

Annexure-III, necessary approval was already given to the 

respondent No.3 and as such, there was no necessity to refer 

the case once again. Even after such, the applicant has not 
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been appointed to the post to which he is entitled to, on 

the other hand as pointed out in O.A. 146/95 (S. Verma & 

Ors. Vs. UOI & Ors.) and O.A. 137/95 (D. Kumar Vs. UOI & 

Ors.), the respondents without exhausting the select list of 

the i-nstant case have gone ahead for making appointment to 

identical post which are not permissible under the relevant 

rules. In this connection, reference may be made to O.A. 

146/95A and the applicant craves leave of the Hon'ble 

Tribunal to refer to and rely upon the same at the time of 

hearing of the instant O.A. 

That with regard to the statements made in paragraphs 

2,3,4 and 5 of the Written Statement. while denying the 

contentions made therein, the applicant reiterates and 

reaffirms the statements made in the O.A.. 

That with regard. to the statements made in paragraph 

6 of the Written Statement, while reiterating and 

reaffirming the statements made in paragraph 4.5 of the 

O.A., the applicant begs to state that the results are not 

displayed on Notice Board as per the practice of the ICAR. 

Even in the case of those T-6 candidates who have been 

issued with the offer of appointment during November 1994, 

January 1995 and April 1995, results were not made public. 

In this connection, the candidates who have been appointed 

are mentioned below : 

November 1994 H.D. Singh - Horticulture 
V. Kenny 	- Home Science, 
K. Asolo 	- Home Science, 
Dr. W. R. Singh - Animal Science 

January 1995 	A.K. Khan - Agronomy 

April 1995 	Asit Chakraborty - Poultry 
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Out of the above candidates, Shri Asit Chakraborty was 

appointed on 20.4.95 inspite of interim order dated 17.4.95 

passed by this Hon'ble Tribunal. The aforesaid persons have 

been appointed against the same advertisement, selection 

proceeding which'was approved in the meeting dated 19.6.94.. 

In' their cae also, the results Were not made public. If 

they can be appointed, thère.is no earthlyreason as to why 

the applicant could not be appointed. The then Director of 

ICAR (Respondent No.3) Dr. S. Laskar was only Incharge 

and could not have done away with the recruitment procedure 

taking recourse to irrelevant consideration. The b.G., ICAR 

Wy 	 , 	__
p-r
__ 

had even warnedAfor resorting to 	crva-i of officers. As 

regards the Annexure-I document.to  the' Written Statement 

which is in reference to letter dated 23.3.95,,it is stated 

that the said letter has mentioned certain extraneous and 

irrelevant ' things which are not at all relevant in the 

context of the letter under reference dated 23.3.95 issued 

by the Council Headquarter. 

Copis of the said' documents dated 3.1.95 and 

23.3.95 are' annexed herewith as ANNEXURE-A and B 

respectively. 

Thus the efltire action.on the part of, the then Director 

was founded on malafide and colourable exercise of power. 

5. 	That with regard to the statements made in paragraphs' 

7,8 and 9 of the Written Statement, while denying the 

contentions made therein, the applicant reiterates, and, 

reaffirms thestatements made in the O.A.. The respondents 

cannot actin an arbitrary manner and with unreasonableness. 
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6. 	That with regard to the statements made in paragraph 

10 of the Written Statement, it is denied that there are 

different Selection Board. The respondents are called upon 

to substantiate their claim by producing the relevant 

records. 	If the candidates mentioned by the respondents 

could be appointed, there is no earthly reasons as to why 

the applicant could not be appointed. There cannot be any 

pick and choose basis in the matter of appointment 

moreover when there is subsequent selection for appointment 

to 	analogous post clearly indicating that there 	are 

vacancies to be filled up to which the applicant could very 

well be appointed from the earlier select list. 

7. 	That'with regard to the statements made in paragraphs 

11 to 17 of the Written Statement, the applicant while 

denying the contentions made therein, reiterates and 

reaffirms the statements made hereinabove and in the O.A. 

8. 	That under the facts and circumstances stated above, 

the instant O.A. deserves to be allowed with cost. 

Verification ..... 
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VERIFICATION 

I, Shri Tribhuban Kr. Sinha,the applicant in O.A. No. 

81/95, do hereby solemnly affirm and verify that the 

statements made above are true to my knowledge and belief 

and I have not suppressed any material facts. 

And I. sign this verification on this the 28th day of 
S 

November. 1995.. :. 

kv.4) 



'V 
TELEX 	EXPRESS 

THE DIRECTOR 
AGRICOMPLEX 
SHILLONG 

PHQ22(5)/94EsttIV 

REFOLET & TELEX NO,.22(51)/94'-ESTTIV DATED 2124 AND 

15..1294 REGARDING CONCELLATION OF TRANSFER ORDER OF 

DR: V .K.. SACHAN T-7 FROM SIKKIM CENTRE TO ARUNACHAL 

CENTRE () DG, ICAR HAS DESIRED TO KNOW AS TO WHY 

TRANSFERS ARE BEING MADE BY THE OFFICIATING DIRECTOR 

(. 4 HE HAS ORDERED THAT ALL TRANSFER AT NEH SHILLONG 

MAY BE STOPPED IMMEDIATELY (4 REPORT COMPLIANCE 

IMMDIATE() 	 / 

SODHI SINGH 

AGRISEC 

M T T. 

DATED 	3rd Jan, 95 

• 	• 	 • Sd/- 
(SODHI SINGH) 

ICAR 
KRISHI BHAWAN 
NEW DELHI-i 

6 



INDIAN COUNCIL OF AGRICULTURAL RESEARCH 
KRISHI BHAVAN 	NEW DELHI 

'S 

No.. 10(5)/95 Estt..IV Dated the 23rd March 1995 

To 

The Director, 
ICAR Res,. Complex for NEH Region, 
Barapani, Meghaiaya, 

sub 	Discrimination against the appointment 	of 
other Backward Classes & SC for the post of.T-
6 (2200-4000) in ICAR Research Complex for NEH 
Region, 8arapani, Meghalaya.. • * 

Sir, 	 • 	 • 	 • 

1 	am 	directed -  to 	forard 	herewith 	the 

representation of OBC and Scheduled Caste Forum on the 

subject Oited above. It is requested thatyour comments 

in this matter may be furnished to the Council 

immediately.  

:::: 

faithfully, 

( SODHI SINGH ) 
Under Secsretary (S) 


